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CALLING   ATTENTION TO  A 
MATTER OF URGENT PUBLIC 1M- 

PORTANACE 

REPORTED   LARGE-SCALE   SMUGGLING    OP 
AUTOMATIC   WEAPONS   FROM   THE   ORD-

NANCE   FACTORY,   KANPUR 

SHRI P. C. MITRA (Bihar) : Sir, with your 
permission I beg to call the attention of the 
Minister of the Defence to reported large scale 
smuggling of automatic weapons from the 
Ordnance Factory, Kanpur. 

THE MINISTER OF DEFENCE, STEEL 
AND HEAVY ENGINEERING (SARDAR 
SWARAN SINGH) : Sir, On the 24th April, 
1970 the General Manager of the Small Arms 
Factory, Kanpur acting on a complaint by the 
store staff, discovered loss of certain quantities 
of Silver Brazing Foils and some pieces oi" 
copper. The Police who were called in took up 
investigation and have reportedly recovered, on 
information by a factory employee, a few 
kilograms of the melted material from a local 
shop. Three industrial employees of the factory 
who were suspected, appear to have •confessed 
to the Police their involvement in this theft and 
also in two thefts of certain brass items from 
the factory, which have earlier been reported to 
the Police by the General Manager. 

t[    ]  Hindi transliteration. 
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Pursuing this investigation, the Police 
laid a trap on t ic and May, 1970 and 
have apprehende.' three other industrial 
employees of the factory allegedly trying 
to dispose of one gun and a few rounds 
of ammunition. ' 'he gun appears to have 
been assembled fi >m rejected components. 
The ammunition rounds, which are not 
in production in this factory could 
have been stolen from the stock of the 
Inspectors. The Police have also re 
covered some cou dry made pistols from 
a house in Unnao district in the course of 
their investigation The factory manage 
ment has tightene . the security measures. 
Prima facie the motivation for the theft 
appears   to   be   m >netary     gain.The 
investigations    an   continuing. 

TMR. DEPUTY C IAIRMAN in the Chair] 

SHRI    MAHABIR     TYAGI     
(Uttar Pradesh)  :  Very c *vcr reply. 

SHRI   P.   C.   * ITRA : May   I   
knowwhether   his   atter tion   has   been   
drawnto a report made   ry some police 
officer,unnamed  of cours ,  in  the paper  
wherehe  has said  that   irms  and  
ammunitionare   being   smuggl d   on   a   
large   scale.whereas    the    Minister's    
statement    sayssome pistols and a   ew 
other things whichwere also not manu 
actured in the Kanpurfactory had been t 
aced  ?    May I knowwhether it is not a act 
that this OrdnanceFactory's Workers' Union 
is controlled bythe Communist-Par y of 
India and whetherany attempt has  h -en 
made  to  find  outand whether the \ -rsons 
who have beenarrested have mad'   
confessions of havingconnection   with   a 
iy   Communist   Party,whether  Marxist.  
Nfaxalite  01   CPI.  andwhether  any    
atten pt has  been  made -tofind  out their 
ante  events   ? 

SARDAR SWAR US SINGH : I have 
given the facts as : ave been disclosed so 
fai' in the course of the investigation. The 
investigation s continuing and if there is 
any information in which the House is 
interested ind I am called upon to give any 
further reformation, I will be glad to do so. 
About h« political alignment of the 
workers I h; ve no information at the   
present   rnovemnt. 

SHRI N. R. MUNISWAMY (Tamil 
Nadu) : This is n< t the first time that thefts 
of this kind h; ve occurred. This has 
happened even on earlier occasions in 1059 
and 1965. Froui the records available ; WJth  

the  hon.   Minuter  will  be  able   to 
give the types of arms that have been 
smuggled not only out of this factory but out 
of other factories also ? Would he also assure 
us that necessary arrangements will be made 
to see that such things do not recur and also 
give the value of the arms and weapons 
smuggled out from this factory ? 

SARDAR SWARAN SINGH : About 
the value the information that is available 
with me indicates that the value of the 
material was quite considerable. The price 
of the silver brazing foils that were found 
to be stolen is Rs. 54,000. Then, there is 
another figure that I would like to give to 
the House. Thev have reportedly confessed 
other thefts of brass items ot approximately 
600 kg valued at Rs. 10,000. So, specific 
quantities of material have  been stolen by 
these  culprits. 

SHRI  K.  P.      MALLIKARJUNUDU 
(Andhra Pradesh) : This ordnance factory 
has stores and equipment in a large 
measure. That being the case I do not 
know whether the Government has any 
machinery to inspect and check the various 
stores and equipment. I think I am not 
wrong when I say that there is a 
Directorate of Inspection. Is it not the duty 
of the Directoiatc of Inspection to check 
and inspect the stores and find out if there 
is any deficit in the stores ? 

SARDAR SWARAN SINGH : The 
inspection organisation has the duty of 
checking the materials manufactured by the 
ordnance factories and to ensure that they 
are up to the specifications. So far as the 
security aspect is concerned, the entire 
management and more so the security staff 
are responsible. In tins particular case it 
was not a case of lack of checking, but 
according to the information that is 
available so far somebody had in the night 
time hid himself inside surreptitiously and 
managed to throw some of the materials 
over the wall. It i& a. very clear case of 
theft, which has not got much to do with 
the type of suggestion that   the  Hon.  
Member is  making. 

SHRI PATIL PUTTAPPA (Mysore) : 
Sir. pilferages, thefts and these activities 
are going on in the ordnance factories for a 
number of years. May I know whether any 
connection has been established between 
these thefts and Pakistani agent* ? That is 
No. 1. Secondly, may I know whether any 
evidence has been found that these  arms  
are  being smuggled  out 
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and are in the hands of the Nagas or are ia the 
hands of the extremists ? Naxalite activities are 
going on in various parts of the country. So, 
may I know whether any connection has been 
found between these thefts and   the   Naxalite   
activities   ? 

SARDAR SWARAN SINGH : The in-
vestigation that has been held so far does not 
give any clue to that effect, but I will not make 
a statement in a categoric manner, because the 
investigation is still going on. 

Stengun is    an assem-
bling process,   it is not a chemical process.
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SARDAR SW vRAN SINGH : With 
regard to the fir; t part I would say that 
there is validity n what he says. So far 
as rejected mate: ah are concerned, 
even though they a? : rejected 
components, if they can be a sembled 
and a weapon can be produced that is a 
matter which is serious. We 1 iv<: 
entrusted the case to the police. Th> y 
will go into all aspects and bring to 
boo-; everyone who is found to  be  a   
delinqu-nt. 

SHRI PREM MANOHAR : It is 
your job to keep i regular account of 
the rejected material.. It is the job of 
the ordnance  factory  and  not  of the  
police. 

 

SHRI LAL K. ADVANI (Delhi) : If 
the hon. Mini tcr had said at the very 
outset that the nvestigations were pro-
ceeding and so he was not going to say 
much about this natter perhaps the 
House would not have felt so much 
concerned and exercised .bout his 
observations. Later on, he ha gone on to 
admit that this is a very se ious matter. 
But in the statement itself 1 e has stated 
that prima facie it appears ti be a case 
of theft, 1 do not see why IK should try 
to play down the matter. I f el that all 
the various aspects of the ca e need to 
be considered. The whole coun ry is 
exercised over the extremist activit es in 
all parts of the country, not onl ' in 
Bengal but even in U.P., Bihar an 1 
other parts. I would like to know from 
the hon. Minister whether from this 
angle ic has checked the antecedents of 
the wo kers in the various unions in the 
factory; whether they have pro-41 
axalite   sympa hies   and    whether   
any 

of these pro-Naxalite elements were 
involved in this particular smuggling 
episode. 

SARDAR SWARAN SINGH : I 
have already answered this question. 
The stage of investigation at present is 
not such that I could either confirm or 
contradict what the hon. Member is 

saying. 

SARDAR SWARAN SINGH : The 
investigation is undertaken by the 
Police, not by the Defence Production 
organisation. So it is very much the 
responsibility of the local police, and 
we will not hesitate to take such other 
help as may be necessary from any 
other investigating agency. The im-
pression is sought to be created that the 
Home   Ministry   is   recovering   and   
w 
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[Sardar Swaran Singh.] 

are supplying arms is entirely 
incorrect and there is no warrant for 
this suggestion. 

SARDAR SWARAN SINGH : 
Sir, theft is a very serious matter. I 
do not see why the hon. Members, 
when I described it as a theft of large 
value, that it is now a serious matter, 
say this  thing. 

(Interruptions) 

SHRIMATI YASHODA REDDY 
(Andhra Pradesh) : It comes under 
the Ordnance Factory. He did not 
take it in the correct way.J. 

MR.   DEPUTY   CHAIRMAN    :     
He 

ha-;   already  said  it  is   a  serious  
matter. 

SARDAR SWARAN SINGH : I 
do not know if according to their 
judgment theft is a very serious 
matter or not. and I do not see why 
they interpret that as underplaying of 
the seriousness of the offence. It is a 
very serious matter. I have also 
given information about the recovery 
of a gun do. So I have given all the 
information that is available and I do 
not know what grievance the hon. 
Member has. I have given all 
available information  to him. 

(Interruptions) 

I want to know whether the material 
has been taken to the border State of 
Jammu and Kashmir. It is unusual foi 
the  last twenty years. 

 

SARDAR  SWARAN  SINGH   : 
They «re already under arrest. 
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SARDAR SWARAN SINGH : I have 
already given information. There was no 
explosive material of the type among the 
articles that were stolen except a few rounds of 
ammunition which are not manufactured in this 
factory and about which I have made mention 
in my statement. In fact this is a small arms 
factory where the explosive materials of the 
type about which the hon. Member is asking 
are not stored  or  manufactured. 

SHRI N. G. GORAY (Maharashtra) : I was a 
bit puzzled when I heard the Minister saying 
that arms were manufactured by putting 
together the rejected parts. Does it mean that 
the people outside are cleverer than the people 
inside that all the rejections of such material 
could really be utilised for manufacturing 
arms? 

SARDAR SWARAN SINGH : Sir, the 
degree of accuracy and the degree of 
performance for army requirements is pretty 
"high, and any article or component that does 
not come up to that high specification cannot 
be used in a weapon which we give to the 
army. These are therefore components that are 
discarded. I fully agree with the real ijnport of 
the question when he says that these compo-
nents can be used, as in fact they have now 
been used, for assembling a weapon, and we 
should be more careful, and therefore I said 
that I am looking into that aspect and will find 
out if there was any slackness on the part of the 
factory management in the matter of proper 
check on these   rejected   components. 

 

(Interruptions). 
I want to kno-1 whether the material has 

been taken ) the border State of Jammu and 
Kasl inir. It is unusual for the last twenty yi irs.

(Interruptions) 
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SARDAR SWARAN SINGH : Sir, it is 
right that he has reminded me that as the case 
is under investigation, therefore I should be 
cautious in making statements about the nature 
of the offence. I tried my best, but when I am 
pressurised and a lot of questions are put, I 
have to give some information. My statement 
is based on the report of statements said to 
have been made by the persons concerned. I 
have said in my statement that they  made  
statements   of a  confessional 

character, and it is based on that. If as a result 
of investigation something else is discovered, 
that will be a matter which will be tried by the 
court of law. 

SARDAR SWARAN SINGH : I am quite 
careful about the expressions that I use. I said 
"prima facie it appears to be". So there could 
not be a greater caution than this. 

SHRI S. D. MISRA : Which party union is 
in command there? Is it the Communist Party? 

SARDAR SWARAN SINGH : I have no 
information about the political affiliation  of the  
union. 

SHRI BHUPESH GUPTA (West Bengal) 
:May I know whether the management is 
connected with the Syndicate? 
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SARDAR SWARAN SINGH : In 
regard to the firs question, I would say 
that theft is theft ind to say that I should 
have detected th< t before it tools place 
or when it was tak ng place, it will cease to 
be theft because t e fellow will be caught. 
You    discover   oi ly      later that      a 
particular theft has taken place. 
The second ques ion is about ph 
verification. Physi al verification goes 
on. About the t ird question, I have 
already said that have not got informa 
tion. I am ) ot trying to hide any 
information. But really I have not got 
any information. K he has any information 
he can give it to me and I will check it. 

MR.  DEPUTY CHAIRMAN     :    He 
wants to know whether he belongs to any union 
and, if so, what is that union and what is its all-
India affiliation. 

SARDAR SWARAN SINGH : I have said 
that I have no information on that point. 
Your  are  on  the  top. 

MR. DEPUTY CHAIRMAN :   Order ' 
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and other materials to sell them outside ? And is it 
not a fact that in the case of Bhopal it  was  once  
pointed  out how  the theft of materials from the   
concern   was going on? Therefore, why does it 
not occur to my   friend and   others   that  the   
management  also  may  be   involved directly   in 
'stealing the stores and selling them outside? May 
I know whether that fact has been inquired  into? 
Now,   Sir,  as  far  as  the arms    are concerned, 
my friend said that. Yes, they can be assembled 
and weapons could be manufactured  outside but  
they would not be accurate. One   consolation is 
this. If we arc the target of those who have those 
weapons, I can say that it will be impossible. This 
is the only consolation about it. But even if it is 
so, is it not necessary for the Government to take 
pe-cautions, especially because these things may 
be sent outside or sold outside, that they are 
accounted for properly, that they a c   kept  in  
proper stores and so  oh  so that  they  may  not  be  

sold  outside   by anybody? May I know whether 
any such arrangement   has been made and 
whether the antecedents of the top officials in 
charge of this concern have also been gone into? 
Sir, I would still say that it is not proper for 
Members to bring in the name of the union. I   do   
not  know   which   union   it. is. 

MR-  DEPUTY   CHAIRMAN   :   You have 
alieady said it. 

SHRI BHUPESH GUPTA : The Union does 
not indulge in such things; any union does not 
indulge in stealing—this is what we know—
whether it is the INTUC or the AITUC or any 
other union. Why bring in the union? The Jana 
Sangh has also got a union. Then may I ask a 
question? Has it been found out, in the case of a 
union, whether it is a Jana Sangh Union or 
whether the Jana Sangh has got some of its 
smugglers in other places, in their unions, in 
order to get things stolen from the factory and in 
order to collect, for the RSS army weapons, 
accurate or   inaccurate? 

MR. DEPUTY CHAIRMAN : That is 
enough. 

SHRI BHUPESH GUPTA : About that he 
should make the   position clear. 

SARDAR SWARAN SINGH : Sir, I have 
already said that the investigation is going on.    
If anybody connected   with 

MR.   DEPUTY   CHAIRMAN   :    Sit
down, please. You have raised a number of 
questions. Naturally, when you have raised 
them, the hon. Minister tries to get the 
information and to verify. At present, he is not 
having any information and therefore he is not 
in a position to supply it. But as you have 
drawn the attention of the Minister, he will 
definitely try to get the information. Mr. Triloki 
Singh. 

1 

 
MR. DEPUTY CHAIRMAN : I have called   

him.      Please  sit   down. 

SHRI TRILOKI SINGH (Uttar Pradesh) : 
Will the hon. Minister state the reasons for 
keeping in stock the components which are not 
up to the specification and which have been 
declared as rejected ? 

SARDAR SWARAN SINGH : They were 
not stocked. It appears that after they were 
rejected, they were piled up at a place. I have 
already said that it is my intention to look into 
as to why they had not taken sufficient 
precaution to ensure that they were not 
collected and pieced together into a weapon. I 
have already made a statement. 

SHRI BHUPESH GUPTA : I do not know 
which union exists in that factory. But I was 
surprised when the name of the union was 
dragged here. Yet, is it not a fact that in many 
public undertakings, whether in Bhopal or in 
Ranchi or in any other place, sometimes the 
management or the people connected with   the 
management   steal   the   stores 
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the management is found to be at fault, he will 
also be d< all with. About the second question 
v herein he asked for information about < 
>mponents, I fully agree with him that th y 
have to be very cautious. This will have to be 
checked up very closely as U why these 
components were stolen and vhat were the 
circumstances. The thin question was whether 
the antecedents . f the officer in charge also 
have been < iecked up. The police is 
investigating ai d surely they will look into all 
aspects. Whether it is the Jana Sangh union or 
a ly other union, I have already said tha I 
cannot confirm or contradict such  t   iivrs. 

PAPERS LAId ON THE TABLE 

ANNUAL   REPO: r    (1968-69) OF THE 
NATIONAL   COU TOIL OF EDUCATIONAL 

RESEARCH   AND   TRAINING 

THE MINISTER. OF STATE IN THE 
MINISTRY OF EDUCATION AND YOUTH 
SERVI 2ES (SHRI BHAKT DARSHAN) : S 
r, on behalf of Prof. V. K. R. V. Rao I beg to 
lay on the Table a copy of the Am ual Report 
(in English and Hindi) of th 1 National 
Council of Educational Rcses rch and Training 
for the year 1968-69. [Placed in Library. No.   
LT-3362.   <>.] 

ANNUAL REPORT AND ACCOUNTS (1968-69) 
OF THE INDIA  TOURISM DEVELOPMENT 

CORPORATION    I MUTED,   NEW DELHI AND    
REL .TED    PAPERS. 

THEMINISTEI OF TOURISM AND CIVIL 
AVIATK IN (DR. KARAN SINGH) : Sir, I L 
g to lay on the Table, under subsection ( ) of 
section 619-A of the Companies Ai , 1956, a 
copy each of the following  p; pers   :— 

(i) Fourth Annual Report and Accounts 
of the InfLia Tourism Development 
Corporatio i Limited, New Delhi, for the 
year 196; -69, together with the Auditors'   
Repor    on   the   Accounts. 

(ii) Review by Government on the 
working    of   the     Corporation. 

[Placed in Libr ry. See No. LT-3363/70 
for (i)and(ii).] 

5—28 R. S./70 

THE JAYANTI SHIPPING COMPANY (BOARD 
OF CONTROL) SECOND AMENDMENT RULES 

1969. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI K. RAGHURA-
MAIAH): Sir, I beg to lay on the Table, under 
sub-section (2) of section 19 of the Jayanti 
Shipping Company (Taking over of 
Management) Act, 1966, a copy of the 
Ministry of Shipping and Transport (Transport 
Wing) Notification GSR No. 15, dated the 
22nd December, 1969 (in English and Hindi), 
publishing the Jayanti Shipping Company 
(Board of Control) Second Amendment Rules, 
1969. [Placed in Library.     See No.  LT-3647-
70.] 

THE HIGH COURT JUDGES (AMENDMENT) 
RUI.ES, 1970. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI K. 
S. RAMASWAMY) : Sir, I beg tc lay on the 
Table a copy of the Ministry of Home Affairs 
Notification GSR No 497, dated the 13th 
March, 1970 (in English and Hindi), 
publishing the Higl Court Judges 
(Amendment) Rules, 1970 under sub-section 
(3) of section 24 of thf High Court Judges 
(Conditions of Service) Act, 1954. [Placed in 
Library. See No. LT-3210/70.] 

THE    INDIAN   FOREST SERVICE (FIXATION OF 
CADRE STRENGTH) THIRD  AMENDMENT 

REGULATIONS,   1970 

SHRI K. S. RAMASWAMY : I also beg to 
lay on the Table a copy of the Ministry of 
Home Affairs Notification GSR. No. 545, 
dated the 24th March 1970 (in English and 
Hindi) publishing the Indian Forest Service 
(Fixation of Cadre Strength) Third Amendment 
Regulations, 1970, under sub-section (2) of 
section 3 of the All India Services Act, 1951. 
[Placed in Library. See No. LT. 3297/701  

MOTION FOR ELECTION TO THE 
ALL INDIA COUNCIL FOR  TECH-

NICAL EDUCATION 
THE MINISTER OF STATE IN THE 

MINISTRY OF EDUCATION AND YOUTH 
SERVICES (SHRI BHAKT DARSHAN ): Sir, 
on behalf of Prof. V. K. R. V. Rao, I beg to 
move the   following   motion:— 

That in pursuance of the provisions 
contained in sub-clause (g) of clause (i)  of 
paragraph 3 of the Ministry of 


